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1 
REPORT OF THE TELANGANA POLLUTION CONTROL BOARD (R2) . 

IN ORIGINAL APPLICATION NO. 7 OF 2024 FILED BY TANDUR 

CITIZENS WELFARE SOCIETY, TELANGANA. | 

Tandur Citizens Welfare Society has filed Original ApJpllcatlon No. 7 of 

2024 before Hon'ble NGT, Chennai with main prayer to prevent entering 

of sewerage of Tandur town & Kokat village into Kagna River and prevent 

spread of diseases due to such contamination. 

In the matter, TGPCB also submitted reports vide report 

dated:27.02.2024, 06.08.2024 & 29.11.2024. ) 

The Hon’ble NGT has reviewed the matter on 19.11.2025 and directed to 

submit follow up action taken by TGPCB in the matter. 

In this regard, following is submitted: 

1. The Board has reviewed issue of sewage discharge into the water 

bodies in Tandur at Board office Task force comrr?ittee meeting held 

on 08.11.2024. ! 

2. The Board, as per recommendations of Taskforée committee, has 

issued directions vide order Dt.19.11.2024 to the commissioner, 

Tandur Municipality, Vikarabad District (Annexure - I) to submit 

action plan for construction' of STP for treatment of sewage 

generating at Tandur Municipality & to ensure no untreated sewage 

is discharged into Gollacheruvu under any circumstances. 

3. The TGPCB has addressed a.letter to the Municipal commissioner to 

take necessary action on dumping of construction & demolition 

waste in lake area and requesting to submit compliance to earlier 

TGPCB directions(Annexure - 1I). f 

4. In reply, the Municipal commissioner, Tandur, vide letter 

Dt.30.01.2026(Annexure - III), has submitted |for prevention of 

sewage entering Gollacheruvu; a sewage diversion box drain along 

the cheruvu for a length of 1300 mtrs and constrflction of sullage cc



2 

drain from Raghavendra temple to Eidgah, Chengeshpur road are 

proposed. 

5, The construction of sewage diversion box drain along the 

Gollacheruvu is being taken by I&CAD department, Govt of 

Telangana for which technical sanction is accorded on 27.11.2024 

and the work is in progress and nearing completion. 

6. The construction of sullage cc drain from Raghavendra temple to 

Eidgah, Chengeshpur road is being taken by Tandur Municipality in 

coordination 'with Public Health department. A Tender for the same 

was called on 12.01.2026 and no bidders participated in the same. 

The tender notice for 2™ call was issued on 22.01.2026 with last 

date as 27.01.2026. But the tender was not opened due to coming 

into force of Model Code of conduct for 2" ordinary Municipal 

Elections in Telangana state. The tenders will be evaluated post the 

completion of Model Code of conduct. 

7. In the matter of construction of STP, the TGPCB has received letter 

from Engineer — in — Chief, Public Health (Annexure - IV) stating 

that administrative sanction for construction of 8 MLD STP at 

Tandur with cost of 35.55 crores were accorded on 04.12.2024 and 

tenders were invited for 3 times and no bidders have participated & 

submitted that proposal was revised to 44.44 cr and submitted to 

Government for revised administrative sanction on 28.11.2025. The 

Engineer - in — Chief, Public Health submitted that tenders will be 

called once revised administrative sanction is received. The same 

was reiterated in the letter submitted by Municipal commissioner to 

TGPCB(Annexure - V). 

Submitted. 

Date: 02.02.2026 - 

Place: Hyderabad. 



“Sot: S TEARGAA Paryavarana Bhav: 

N 
Qrder.NGiR-T-Leqal/ TGRS/ T#/BO/BH-VT/ 2024~ | B 

Sub : TGPCB.- TA. Nb, 18 bf 2024 in Appiication No, 07 o7 2 Citizens Welfare Saciety. befors Hon'ble NGT, Chénnat regar digpesal into: Kagna: iver — Water (Pfevéntion snd Control I 1974.(as amended by Act 53 6 1988) - Directfons issued ~ Reg, 

Aeplication: No. 07 of 2024 filed by Tandur re Society‘betore Hon's ", Chenhai. . Board offieial! .02.2024. " Panchayst Secretary, Kokatillage . 

k filed: by Tatdur 

Ref % - 4, LA WH. T8 52034 in App 
. Citizen: 

dur Citizens Welare: Sacity. On 08112024, i 

1. WHEREAS, Tariduy: Citizens: Welare: Soclety: has filed b L 7 Application: No, 07 of 2024 oh'bie NGT; -Gl h imdin prayer to prevent-entering: of sewerage-of Aiduitowh’ & Kokat \zul'age:rfifwr(a_fima tiver, 

¢ andury 
dam and sewage fromm; Kol 
located east ofKokal L 

i . ! st efitering fnto. Xagna river near Kokat | 

nfi’ 5. WHEREAS, ard lected g 'SEMpIES 81 30.07:2024 dnd ] .&‘/‘ v -analysis resultsaress ol lowsy i 

24/07]543 - - tovillage Tito the 

24/07/545 = 

24/07/546 
cicdam focated in South 

drain. 

Parameters; 

pH__.. 
Electrical 
conductivity 
BOD; Vi 
Chiemical o: 
Demand.. . 



F 

el g/l 383 366 - 320 
| Total ¢ . <5 <5 xsrglad[SSusvended mat, | <s 

Towltadesses | g | 252 | 8 204 | 360, 

[Colciumas@a™ | _ma/L_ | 56 54 35 75 

,,;22{»‘“"”‘“ B mae | % 27 B |4 

Sodium 25 Na A/l | A% a3 47 109 
| Potasslum as K g/l 4 5 L. & . F - 12 

‘l.Boron. mgf. | BDL BDL. | _BDL 0:102 

{Nitrates s NO; | rimg/l__I 15 15 32 06. 
- .m’:::i‘m‘ ma/L. <5 | <5 ag -l e 

Free Ammonla mg/L BDL .. | . BDL BOL _ [* BDL BDL 
F% Sodiim___~ % 27 27 52 .1 9o 39 
AR - B Y 34 - |43 2.5 

6. WHEREAS, the: Hon'ble NGT vide:ordered dt. .1H-£&:20%4v ordered as follows; 

Fe-m-nq, Inl response to the commurication; from the Telangana SPCB, the 

Pancha“/at-Setretary - Kokat Village has sent a:letter dated, 03:08.2024 stating 

that they have constructed two ‘tail-e] its to preévent the domestic 

sewage|from jo the Kagna River wivich is submerged due to silt.: Farther, It 

‘was informied ‘that it was reconstructed ta prevent sewage ‘from Jolning the 

ixFETKagna River. B . 3 i 

5. Tivthe report of thie:Commissiorer — Tandur Municipality, it Is stated that the 
Government has taken up ‘the: project:for purification of drain water of Tandur . 

e town at four points viz:, (1) Golla -Chertivy,-{i1) Pathakunta, (i) Chiluku Vagu 

and:(iv) at Fallway under bridge.at 0ld Tandurtowards Nerayanapur. 

6. The broject report.is sent forithe:Government-approval iand as and when the 
‘amgant s, sanctioned,, the'‘project will' be. taken up without anyidelay. 
However; the above-referred project only reldtes to storm water drains and 
does not addiess the issue of sewage managemient of Sewage Treatment 

- Plant, (STP). The: Tandur Muricipality has only sta that It is taking every 
step for the installation of the STP and-making effoits ‘ta: get sanction from 
‘the Governtent for the installation: of plants. . ) * 

7. When the STPs are not Installed In the: Kokat. Sge, Ethe Tandur Municipality 
‘has toitakesemergent stepsto address: the.issue. R 

‘SPEB.:specifically. found that the sewage water was 
2, River; no ‘action was ‘taken against the Tandur 

Tpallt ard. The Telangana SPCB-has inot everi issued the 
haw calise hotice that:will'be normally fssued. 

9+ 'We once. again direct"the Commissioner = Tandur, ‘Municipality and alse the 
DIstr]‘c_:y-Cbllectnr--Vlkaraha ‘a detailed re| égarding the action to . 
be .tz‘gkén [n:this regard,” ng ‘Which, they may: suffer the Imposition of 
«envifonmental -compensation. If the Telangana SPCB has not taken -any 
actiol il b vi very: serfously S " 

The cast i posted-to 03.12:2024. 

7. WHEREAS,. the Boafd. o 1! 
Tenddr Citizens. ‘Welfare 
Gollacheruvu. 

i 

12024 recelved ‘another: representation from 
Society regarding discharge of sewage Into 

8. WHEREAS; the-status' was reviewed in the Task Férce ommittee meeuné held on 
08.11,2024.. The Panchayath Secretary, GP Kokat village & the DEE; Tand o g etary; GiP A dur 
Municipalityhas ai;t:endgd fl“‘; ‘meeting.. ;\fl:}_ar detailed discussions; the Cérnrnlttee 
recomimiended fo issue certain directidns to Tandur Municipality. and Panchayat 
Secfetary, G:P Kakat. village:to comply with: 

.



. Aftercafeful consideration of the mates fullowlng directlons' undes Water Act, 
I'facts of the case, the Bq'énu fiéreby fssi 

i The Mumc:pallty shall €nsure that rio: unl'rsated séwWage s dxschargefr v river difder any circumsta n:es . 

e 

i ’Kfi‘The Municipality: shall 
«construction of 

' 10:These orders are igsuad n& Section 
Palliition) Act, 1974 (as: 

=& . - WMEMBE] s:cuz'mmi To. 
The Cofmissioner; 

Copyi 
# ! 

}/ The: Environmental Engmeer, Reglonal Office-Rarigareddy: for ‘mecessary: acton; B 2 . . 2, Coticerned file; 

s 
Formatjon arnd 

;I‘Tleefi 
(:F_ HYD : DH-VT) 

w 
1.8 

& 



AMNZKU@?’E : & 
o TELANGANA POLLUTION CONTROL BOARD: = REGIONAT, OFFICE, RANGAREDDY DISERICT 
‘%EW #6-3-1219, 27 Floor, Block-C, Ward No.91, \ear Coutitty Club, 

Kundarbagh, Uma Nagar, Begompet, Hydetabad. Envirchmental Engineer Exitail: ¢-ril-thpeh @ elangana; 

Lr. No:3/Gen/FGPEB/RORRD/2024- 15 
To 
The Municipal Comniissioner, 
Tandur Mumicipality; 
Tandur, Vikarabad Districe. 

Sir/Madant, 

Sub: TGPCB - RO, Rangereddy — Q.4 No. 7 of 2024 filed by Tandur Citizens * 
Welfare Sociely — Directions issued by the Boatd — Verification of Cornplinnce 
—Request for secessaty _acfi{in— Reg, A . 

Ref: 1, O.A No. 7 of 2024 5180 by’ Tandi Citizens Welfare Society ‘in Hon’ble™ """ - 
NGT, Chiesnnai 

2. ‘TGPCB Direction Bt19.11.2024. ;] 
3. O.ANo. 194 of 2025 filed by Tandur Citizens Welfire Society-in; Honv’b]ev ’ 

NGT; Chetinal 

With reference to the-ghove, itis to ‘fiifgi‘m you that the TGPC E Tias reviewed the fssue 
of discharge: of sewetage water irits Kagna siver in mutter of O:4& No. 7 of 2024 filed by 
Tandur Citizens Welfare Soctety in Hon'ble NGT; Chennaf and. ismFd ditections fo Tandur 
Municipality on 19:11.2024. £ o i 

Now, another oyiginal applicatiot has: bessi Fled by Tendur Citizens Welfare Society, 
vide O.A No.194 of 2025 before Hor'ble NGT, Chennai. The main prayer of applicant is.to- 
prevent enetodchments, dumping of conmstruction waste, entering, of sewetage irito 
Gollachetuvu & Matreddypally Cherovu in Tandur town. : g 

In this regard, following is requested 

1. To take necessaty action regarding the dumping of Constriciot & Deémiolifion. 
" waste, i the; Said water bodies as per Cosstruction and Demolition Waste 
Mapagement Rules, 2018 and send'a copy of action taken, report to this office. 

2. Submit the compliance'to TGPCB Direction DL19,11,2004 | 
It isrequested to submit the above at the: earliest so as to submiit the same Hori’bie 

NGT 
’ 

Encl: TGPCB Direction Dt 19.11 2024 

i irticr: Contrel Board, Regdional Gfl‘xceflangréd;!y.



OFFICE OF THE MUNICIPAL councit TANDUR. %NNE?“’“E o 
VIKARABAD DISTRICT ) ) i . 

&% 
] 
| 

From : To o 4 
The Commfsslcmef | - The Enviionme fal Engineer 
Tandur Municipalify, e Téldngdne I?olldhon ‘Cohtrol Boditd, 
Vikarabad Dist: ° . Reglonat Offi cel Rangareddy, 
Hyderabad. : 

Lr. No..E1/NGT/481/2025, Date: 80:01.2096 
s, ’ i 

Suki Tandur Mumcxpolwfy f:‘ngmsenng Sechon O 

of 2025 filedby Taridur Cifizen Welfare Soclety-bsfore this Hon'ble NGT, 
Chenhcl-—Construchon of Sewage Treatrfient Riant - Diversion of sewuge 

iin ~:Submiifed-—Reg:  * : 

4NGT (52) Chennei 194 of 2025 (sz) NexhDF of, Hea' D 
Qmfi 

Withreference to the q{:{ove. it o submitthat, Tandur Cifizen Welfare Saciety 

has been filed the Original' Application before the Hon'ble Nafiorial Green Tribunal, 

South Zone at Chehirail vide OA No. 194 of 2025, wherein fhey Hig lvs prcyar fo prevent 

encchhmenfs Dumfimg of consfwcnon wasfe, i ¢ 

mdtter on 09 02: 2026 i Hohlble NGL Chennd . 

E \ 

"Vide reference 2n¢ cited, fhe Dy,Exectitive Engineer, Irigation: Sul:Division; ) 
Tandurhos proposed: fo divert the didif By Eoritfucting Sswerage conversionibox: £ 
drain dlong the present groundicondifion 6f f6re shote of Gollaecheruvu f6ik from the: 

weire the left-flank of tank bund for @ length.of 1300 Mits. Aceardirigly; the estimate. 

is prepared dnd the work'was administrafively: sanction by?h‘e Gowt ‘of Telangana. for 

an-amourit:aftRs.488.00 ldkhs and Technical scnc\‘son WQs cvccordsd by the. Chief 

Engineer (imigafion):Hyderabad onDt: 27,11 

co has foken Up the work Consfrucfion of: Sewercge diversion Box drdin cm, 4 if. i 

nearing‘to completich. ) £ 

Vide reference 8¢ ¢ited, fthe: work of Prevention ofLWafer Pollution in 
Gollachervu by Construction .of Sulldge ©C Dreiri fiom Raightivendre. Temple ‘o 
Eidgha, Chengeshpur Road infarndur Mumtfpalny Keniup Un&er UIDFfunds for an 
arourit:of Rs.20:001akhs-and the: workhasbegni Techriicaly sonc‘*\oned by the SE(PH) 
West Circle, Hyderabod vide SE GR [PH} No. 320/202526‘on Dt 02.01.2025: 
Accordingly, the fender was called on-e- Pr@curement p!qfiorm on D:12:01.2028 0 

@ Scanned with OKEN Scanher



first call, ‘and No hiddefspurfic‘:fpbfed
, Further, the Teader Natice (20a-Call)

 was issued 

= of fender submission ddfels menfion-D?:
27.01,.2026..due o 

oh22.01.2026; the ls
t datft 

2nd Ofdinary Municipa
l Elecfion-cede he ten

der does nof opened.
 After completion 

“of MCC'of"Qnd-Ord
ihary flections:the 

tender willbe eval
uated gnd awarded

 1o the 

comrac’ror,_wh
oever in L1 stag

es 

n this regard;, ¢ rsvsubmi
‘ned that, The work of 

P}revenflon'cf Waiter Po
llution in 

Gollachervu BY: Construc
tion -of Sullage CC Drgi

n: from: Raghavendra Te
mple fo 

Eidghdy chengeshp
ur Road in Tandur 

Municipality is taken
upsshortly. 

Hence, this is sUb.mh‘tsd for kind i
nformattion. 

o F 
) Yo(’:rsf infully 

Erick As Above 
)} ot 

o T 5 ; Commissioner 

. . Tandur pppicipality 

copysibiisadl ¢ 
o L /%5@5, 

"7\, The Collector & Dis
trict Magisfraie, Vikardba

dd for favour oK hd infor
mafion. 

2. The Regional Difector 
cumAppeliate Commission

er of Muricipal 

_Adminisfmfién, Hyderabad f
or favour-of kind inform_ufion

. " 

3. The Additional Collecior (
LB's), Vikerabad &Special Of

ficer, Tandur 

‘Municipality for favour.of !g'
ndfinfo‘muflon. 

& Scanned with OKEN Scanner



. GOVERNMENT OF' TELANGANA "  PUBLIC HEALTH & MUNIC[PAL E\IGINEERINC DEPAF rvlsm Id: echhts@gmafl com’ 

From 5 
35 T:"lmskzu Reddy,. 

‘ME, MBA 

Pub‘hc Health, * 

Kashana Building, .* . 
AC.Guards, 
Hyderabad ~ 500 004 
Su, 

Th!l,\{cmlmx‘Sécre(‘ary, . 
TGPCB, Paryavarar Bhavin,. = 
A3, Il\dustnal Estdte; 

i Reg. 

REI- 1.0rders6F NatmnalGreen 1I'zfl) 
 Noi07-0f 2024 (SZ) 3 

ral SB:‘:!hém Z6ris, Clienmat i 'Oi-'igihal Appficafidn 

; i 
20260f the Cumnussmner, Tandu: Muruupahiy 

LD 12026 of th CéDMA,, Hfi/dcmbad 
0/S$TPs & 1&Ds}2023:54, Dt.:28.1112025 

s 2&DMA; Hyélerabadwridé reference 3« citedhas forwarded the 
Ofiginal Application Nolu7 6f 2024 ficd by Tandux Citizen WElfaLe Society before thie 
‘Hon'ble NGT, Cheririai regaxdmgcoxisfmchrm of STP'as fhe case is hstad on the matter on’ 
09 02 -2026%n Hoane N T,'Chennai and Submitjthe report dnectly to TGPCB and, Tandu.r 
Mumupamy : £ 

Furthex, it s to submif that, the Comxms orier, dur. Mu.mupahty vide teférence . 
2nd cited has mformed fl'vat the Tanduf Citiz Welfare Sodiety: has filed ‘an apphcahon— 

‘before the Hori'ble Nahonal Green Tribunal; ! South Zoné'at Chennzu OA No:7/2034 (SZ) tor 

take'appropriateaction to'protect River KAGNA. and its, hflmtary Sitchlas, Chiluka” Vagu etc.; ) 

from filth, sewage and drainage ‘water: flowing from Tandur" Mandal in Tandur Assembly ) 

Constitugticy (Tandut Division) and. ) resmre the quality of these riv i 5 to its pnstme form - 

and also requested for Constrncting Sewage and. Drainage water Treatment plants in such 

numbers;as Tequired for Public good in 'l'andur town areas. Fu.rther,. the case is hsled orl 

matter on dated 09, 02:2026. 

In'this-connection it is to submit that chemment vide G. O.Rt 0.388, DE21.08: 2024 ¥ 
‘hasaccorded AdministrativesSanction for, anamourit of Rs 376934 Gmres for the work of 

-”Szwzmgz Pro}zcts i1:201 UILBs in the State of ] Telnngmm under Swaclil Blmrat Mission(SBM) 2. 0" 
; (cap W zn:lascd) “inwhicl construction 0f 8:00MLD:STP along with:I&D structures at Tandur: Qld” 

Pun-_lp ‘house +in Tandur Municipality is also. tncluded for R§.35455Cr. Accurrimgly Techmrzal» 



28:11:2025 to.accc‘rd'm\zisl;d admjnish-ativ:'e’ sanction. As per the revised proposals. the 

estimate. cost of ‘construction of ‘8.00MLD STP along' wil,h 1&D structures i Tandur 

 Muni ty is worked:out to'Re.44.55Cr. 

f “In this 1egard it is subm:ttcd that upon recenpt of' Revxsed Administrative Sancton 

3 fror_n ‘the Govexnmel’\t tenders will be invited for all Sewerage Pm]ects in.101°ULEs mcludmg 

K Tandur Miinicipality| This is submitted far favour of mfurmahon, as thecaseis: 11 ‘ted an 09- 

02:2026 béfore the of\ ble NG, Chennai ‘ 

Ytirs faithifilly 
Sd/- 

2 : i "ot . . " * Engineer-in-Chief (PH) 

“+"Copy "sibmitted "to Commlssmner, 'I‘andur Municipality- for information arid necessary 

“‘action. ¥ 

. Copy submitted tu &DMA Hydetabad for Favour of kind. mfm-mahcm 
) //Athested// R % o 

/M“ “’.fl’ 



® i 
OFFICE OF THE MUNICIPAL COUNCIL TANpur P57 T 

VIKARABAD DISTRICT - - 

From . To 

The Commissioner, The Environmental Englheer ) 
Tandur Muhicipallty, Telangana Polluion Control Board, 
Vikarabad Dist. Regional Office, Rangareddy, 
Hyderabad. 

Lr. No. E1/NGT/26/2025, Date: 30.01:2026 

Sir, 

Sub: Tendur Municipcl]ryl Engineering Section = Original-Application No. 07 of 

2024 filed by Tandur Citizen Welfdre Seciety before the Hon'ble NGT, 

Chenriai — Construcfion of Sewage Treatment Plant — Submission of 

Intimation for-Construction of STP-—Submitted — Reg. 

Ref: 1. O.ANo. 7 of 2024 (Sz) Dt: 19.02.2024 filed by Tandur Citizen Welfare 

Society. : 
2.G.0 Q;y No.388, Di: 21.08.2024 from Municipal Administration & Urban 

Development{ENGG) Department. ' 3" s 

3.1r.No. IS D'No. 2/TDR/DEE/AEE/2024-25/53, D1:23.06/2025 from Ifigation 
Sub.Division No.2, Tandur, Vikardbad. ; 

© 4. NGT (5Z) Chennal O.A No. 07 of 2024 {SZ) Next Dt of Hearing D+:09.02.2026. 
5. Lr. Roc No. 10680/T3/V.0l.IX/2025-26, Dt: 30.01.2026, from the PHEMED, « 

Hyderabad To Member Secretdry, TGPCB; PasryavaranBhavan, Hyd. 

@gees’ 

With reference to'the dbovs, jtis to submit that, Tandur Citizen Wi 
hos Been filedthe application before the Hon'ble National GraenTrisinal, SoUth Zons 
at Chenndi [OA No. 7-0f 2024 (SZ] to'take appropriate action to protect River KAGNA 

and its femifory such ds-Chiluka Vagu ete., from filth, sewage ind- draihage water 

flowing from Tandur Mahdail it Tandur Assembly-€onstitisency {Tahdur Divisiori)- and to 
restore the qudlity of these rivers fo its pristine. form. A!so‘requesxed for constructing 
sewdge and Drainage waiter fréafment plants in such'r}urr]bers asrequired for public 
goodin TandurTown arecs, Further, the:case listed the miatter on 09.02,2026.in Hon'ble 
NGT, Chennai; . "3 ; 

Vide reference 2™ cited, 1hie Munitipal Adminisiration & Urban Developmefif 
(ENGG) Department, Govt of Telangana has: accerded: Administtative sanclion vide 
G.ORtNo.388, Dt: 21.08,2024 for construciion of Sewage Treoime’m.‘ Plantsin alt Uban Local Bodies of Telangana for an amaunt Rs.3769.34 Crores. undsf SBM ‘20. 

Tr'we Engirfeer—ln-Chief;‘.\[F,ublic Health), Hyderabad has further informed: that, n:.e Hon'ble National Green Tribundlhave given.directiors to make measures. fiot to discharge untreated waste water in to water bodies andrivers. | 

The tehders:have.been cc‘tlled for: Sé‘w fesisiag » : 
: s € Toewage projectsin 101 ULB's if Telangana-under SBM 2.0 wih the cost of Rs.3769:34 Grores e iltegt 

@i: Scanned with OKEN Scanner 
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; ® 
Further, it is l‘?o submitted fhat; even affer the 3 call invited on 28.04.2025 No 

bidswere receiveiin response to the {end
erNoiice. . 

In this regard, the supeiintending Engineer. Public Health. West Circle, 

Hyderabad'has a Idressed a.communication fo
-the Engineer-In-Chief, Public Health, 

Hyderabad seeking-appreval teisue o fou
rth tfender Nofice Dt: 28.04.2025. 

Vide reference 34 cited, Oy Execuli
ve Engineer, 1&CAD, Imigation Sub-Div

ision 

No.2 Tandur, Vikarabad Dist hias re
quest 16 make necessary amangeme

nts and shall 

ensure that-as per fhe Hon'bl
e'NGT and TGPCB orders. 

i). No untre ted Sewage Is disc
harged into KAGNA river under

 any 

circumsiances. 

iij. submit action Planon Constructio
n of STP for freatment of-Sewage from 

Tandur Municipalify. 

Further, It s submittecithat, a letter has been addre
ssed by the Engineer- 

In-Chief, Public Health, Hyderabad o
n 25.07.2025 t6 Secretary to Governm

ent 

of Telon‘goha, MlA&UD‘ Départment 
for accord revised. Administrative 

sanction 

for Total amount of Rs.3705.75 Crores in three packag
es: package wise cost 

mentioned beloy. 
. 

SINo | Package No. Name of the Work . Total Project 
Cost 

1 Packagetl Sewage Projects in 30 ULBs under SBM 
2.0 . 1276:04 

under the jurisdiction of Adilabad, 

Karimanagar and Warangal PH Division
s. E 

Sewage Projecisin 27 ULBs under SBM 2
.0 880.02 

under the jurisdiction-of Nalgonda and 

‘Khammam PH Divisions. 

3 package-lll Sewage Projectsin 44 ULBs under
 SBM 2.0 1549.69 

under the jurisdiction of Sangareddy, ' 

Rangareddy, Nizomabad-and 

Mahabubnagar PH:Divisions. 

TOTAL (Rs. In Crs) 3705.75 

In thistegard,-awaiting reply fram the Sec
retary to-Government of Telangana. 

) 2 Package; 

With reference fo-the 41 cited dbove, the Hon'ble NGT,
(SZ) Chenndi has 

directed as detaled below 

“Accordingly, we direcl ihe Secrefary to Government, Municipal 

Administration Départmenf. Governmenf of Telan
gana, fo file a detalled response 

along with-an action plan before the nexf date of-hearing: 
| . - 

Similarly, i!‘7e Telangana SPCB s directed fo file o report-on the follo
w-up actions 

taken pursuant fo ifs report dated 29.11.2024. If the reports are nof filed on the date 

adjourned, we wrl) be consirained fo summon the Member Secrefary a
s well as the 

Chairman of the Telangcmu SPCB fo appear in p
erson. 
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® 
Further, it is to submi_# that, the Enginesrin-Chier, {PH), Hyderabadhas informag! vide reference st cited, {eeshindtes were revissd With Curtent SoRlof 2025-2, Pproposals for toking.up Sewerage Pidjects in 107 UL submitted to Govt vide Ir No, Leffer No: ] - accord revised administrative sarichion, As per the. revissd i;fi'robosé:’rlfhe estimate-Gost of construction-of 8:00MLD $TP- along with 18 struétures in Tandur Munici Rs.44,55 Cr. 

In this regard; it is submitfedithat Upon: receipt of Revised Adfifinlisfrq'iiv S Sanchion.frém . - the Governmeant, tenders willbe invifed for allSewerage Projects in 101 ULBs ricluding Tendur Municipility, This 1. submitied for favour:of fnformiation, as the. case 15 listed on 09:02-2026, - before the Honlble NGT, Chennei, 

Hence, this is subrnifted for king informatio 

Encli As Above 

Copy submitted te 
1. The Collscior & District Magistrote, Vikarabad.for fav infostmation. 
2. TheRegional Director cum Appeilmte:FCommjssipner e} Administration, Hyderdibad for favouref kind informat 3. The Additional Collector (LB's C l. Vikatabad & Mu,nicipolh‘y for faveurorkin 

fiMunicipal 
ion, 

Speeial Officer, Tandur dintermation. 7 ) 
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Aw’n’)@( uye —L_)/' 

Item No.08:- 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

[Through Physical Hearing (Hybrid Option)] 

Original Application No.07 of 2024 (SZ) 

IN THE MATTER OF: 

Tandur Citizens Welfare Society, 

Telangana. 
...Applicant(s) 

With 

The Collector, 

The Collector of Vikarabad, 

Burgupally and ors. 

-..Respondent(s) 

Date of hearing: 19.11.2025. 

CORAM: 

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON'BLE DR. PRASHANT GARGAVA, EXPERT MEMBER 

For Applicant(s): M/s. Swaminathan Law Associates, 
T.Hemalatha, T.Prabakar, P.R.S. 

Tamiznmaran, M. Prabhakar, Karthick 

Priya K, Jayashree. N 

For Respondent(s): Mrs. H. Yasmeen Ali for R1, R2, R5 & R6. 

Mr. T. Sai Krishnan for R3. 

Mr. D.S. Ekambaram for R4. 
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ORD 

1. It appears that no progress has been made since the 

last date of hearing. 

2. The report submitted by the District Collector, 

Vikarabad District, dated 07.10.2025, indicates that tenders were 

issued for the construction of STPs in 101 Urban Local Bodies 

across Telangana, including Tandur Municipality. As no bidders 

responded to the first tender call, a second call was issued, which 

also received no response. A third tender was floated on 

02.04.2025, but again, no bidders participated. 

3. In view of the above, the District Collector has 

addressed a communication to the Engineer-in-Chief, Public 

Health, Hyderabad, requesting that tenders be invited in three 

packages amounting to Rs. 3705.75 Crores. 

4. Today, the learned counsel for the State of Telangana 

submitted that the lack of bidders is attributable to the large 

financial outlay. 

5. It appears that none of the authorities have 

undertaken adequate due diligence in this regard, despite the 

lapse of more than a year. It would have been appropriate for the 

authorities to consider alternatives, such as issuing tenders 

district-wise or inviting bids from agencies outside the State. 
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6. We express our colmplete' dissatisfaction with the 

approach of the authorities, as no meaningful steps have been 

taken to address the issue. If the matter is not resolved 

expeditiously, we will be constrained to invoke our powers under 

Section 28 of the National Green Tribunal Act, 2010. 

7.  In the meantime, the report of the Telangana State 

Pollution Control Board -dated 29?11.2024’ contains certain 

recommendations of the Task Force Commiitee addressed to the 

Commissioner, Tandur Municipality, Vikarabad District. As per 

the recommendations, the Municipality shall ensure that no 

untreated sewage is discharged into the Kagna River or Kolla 

Cheruvu under any circumstances. 

8.  The Telangana PCB has sought a time-bound action 

plan within one week for the construction of the STP for sewage 

treatment from Tandur Municipality. The Task Force Committee 

has also recommended that the Gram Panchayat construct 

individual household soak pits and the community soak pits at 

the earliest. 

9. However, even after the lapse of one year, no follow- 

up action taken by the Telangana PCB, as the regulatory body, 

has been reported. 

10. It appears that the Telangana PCB is also not treating 

the matter with the seriousness it deserves, which amounts to 

dereliction of duty. In fact, instead of soak pits, phytoremediation 

has already been tested by NEERI in locations where STPs are 
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delayed, and NEERI has found the discharge of grey water into 

water bodies post-phytoremediation to be permissible. When 

such an alternative is available with the Government, persisting 

solely with repeated tender calls that fail to attract bidders 

amounts to unwarranted procrastination. 

11.  Accordingly, we direct the Secretary to Government, 

Municipal ~Administration Department, Government of 

Telangana, to file a detailed response along with an action plan 

before the next date of hearing. 

12. Similarly, the Telangana SPCB is directed to file a 

report on the follow-up actions taken pursuant to its report dated 

29.11.2024. If the reports are not filed on the date adjourned, we 

will be constrained to summon the Member Secretary as well as 

the Chairman of the Telangana SPCB to appear in person. 

13. Let the matter be listed on 09.02.2026. 

Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

Sd/- 
Dr. Prashant Gargava, EM 

0.A. No.07/2024 (S2), 
19t November, 2025. AD. 
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